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O R D E R(Oral) 

Honible Mr. S.K.I. Naqvi, JM  

The applicant has come up through this OA 

with the prayer that respondents be directed to re-engage 

him as temporary Gangman and regularise his services as 

per relevant rules. The applicant has made this request 

on the strength of having worked in respondents establish- 
11< 

ment for a total period of 1017 days in two 
	i.e. 

6.2.79 to 5.8.79 and 14.8.82 to 25.2.65. It has been 

pleaded on behalf of the applicant tnat in view of days 

he worked, he becamgentitled to be re-engaged for which 

he made seIteral reprsent.tions to the authorities in the 

respondents establishment, but of no avail. Tnerefon-, 

he has come up before tne Tribunal. 

2. The respondents have contested the case and 

filed CA. In par,.. 4.1 of the CA the aSsertainof the 

applicant in respect of days the applicant worked 

1.has been denied, On this ground it has been pleaded 

t.lat the OA deserves to be dismissed 

3. Heard learned counsel for the rival contesting 

parties and perused the record. 

4. During the course of arguments learned counsel 

for the applicant mentions that, h, Th4s having some hope 

for the good of the applicant in view of Govt. of India, 

Ministry of Railways circular dated 9.10.98, copy of which 
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has been annexed as annexure RA 2 and, thereforc, he be 

given an opportunity to represent the matter for conside-

ration by the respondents for which a time bound 

direction may be given. 

5. I find force in the submission made by 

lerned counsel for the applicant and direct that 

in case the applicant moves a fresh representation 

before competent aut,oriVy in the respondents establishment 

within 4 weebsfrom today, the same be decided by the 

respondents by passing reasoned, detailed and speaking 

order witin 4 months, thereafter. The OA is decided 

with the above observution. 

6. No order as to costs. 

 

Nernber-J 

/pc/ 


